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Original Application No 26/ of 1996 (Series) 

Date o1 de1sion 	This Lhe IOLh day of June, 199 7  ff14Ii 
J 	 : 	- 	 I 

#At 	, Honb1e1r Justice 	N Baruah, Vice-Chairman 
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C L Sanglyine, Adlilinistrative Member .  

	

; 	 0 A 14o 261of 1996 

; . 5 416WY. Ram Eachan & 14 Ors 
By Advocate Mr A Ahmed 	 Applicants 

. , 	
• 	 ______________ 

- 	 l 

L: : 	 • 	 -versus- 

tii 	) 	

Unionof India & Ors 	 Respondent.s 

i 	By Advocate.Mr. S.Ali, learned Sr. C.G.S.C. 

0 A Nb 280 of 1996 

. •• 	 ' . D.D.BhttacHjee & 31 Ors. 	• 	 . .  

: ., . 	 :':. .• 	 :8 	Adi/bcate tk. A.Ahmed 	 . 
£ 	• 	 , • 	

. 	 . 	 . 	 . 	 . 	 . 

I 

i -versus- 

I 

pt India & •Ors. 	 ....RespondenLs. 

:: 

:u1 learned Sr C G S C 

)1 ( 4 Shri : ; Hari Krishna Mazumdar & 24 Ors 	AppLicanI 
Y 	 P 

~ Ad vocate - Mr..A.Ahmed.  

•'%versus- 

tUnion ot India & Ors 	 JlespondenLs 

Advocate fir $ Au, learned Sr C G S C 

/0 A No 12 bf 1997 

I' 	 rnu 
( 	 Sri Jatin Chandra Kalita & 19 0s 	 Applicants 

i4 	By Advocate fir. A Ahmecl 

-versus- 

Union of ,  India & Ors 

• 	By Advocate fir. S.Alj, learned Sr. C.G.S.0 	• 
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p A No 269 or 1996. 
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Noinal Chan 
:
dra Dà & 94 Ors 	

pl1CanLs 
By Advocate hr A Ahmecj 

-Vers us .  
, 

Uni 	01: Xfldia 	Ors 
 4 

BYAdvocate tir 	 , s Au 	learned Sr C C S C T" # 	 k 
)4  
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The 	above 	appl1ca1ons 	involve 	Common '. 	' 	• 	 • 	 . . .. 	 ' 	. 

. 	 .  uest i ons.,,bfila -and Similar tacLs therefore we are - 	- t *t 	 ?dlSpOSlflg 	
all the applications by this Common •. 	 • 	.. 	

•. 	 ;, 	. 

order The facts are 

2 	
All the appliCants are Group iii & iv • 	 T:'Y;' 

: y  Cilian 	mPloyees 	Serving 	under 	the 	Detenc 
De 

slnce long time They are now posted in 
. 

The 	Qpplicants 	state 	that 	Central 

various circulars gave directxons that 

Employees serving under the Detence 

..Nagaland are eli.gjbie tor Certain benefits 
ngz of their life 	They further \state 

per the various (overnment circulars and 

the Civilian Employees are entitled 

thebenefit ot Field Service Concessjo 	As 
per 	the 	Government 	letter 	No 	371/AG/p6 

pay)/services dated 13 1 1994 the applicants 

being Civilian Employees under the Defence Department 
N

and at present posted in Nagaland are entitled to 
the 

benefit of rleld' Service Concession 	In spite ot 
.)? 
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repeated 	requests 	and 	demands 	the 	respondents 	have 

• V retused 	to 	give 	the 	said 	benefit. 	!Ienco 	the 	present 

application. 

3. 	We 	hi1e 	heard 	learned 	counsel 	appearing 	on 

• behalf 	of 	the 	applicants 	and 	Mr. 	S.Ali, 	learned 	Sr. 

C .G .S .C. 	Learned 	counsel 	for 	the 	app1 icants 	subini ta 

tht the present cases are covered 	by 	the 	decision 	of 	this 

Tribunal 	namely, 	: 	the 	decision 	or 	O.A. 	Nos. 	124 	& 

J25ofL95ted24.u.1995. 	By 	the 	said 	order 	Lhis 

Tribunal 	directdd 	the 	respondents 	to give 	the 	benefit 

H of 	Field 	6 e r v i d e, Concessions 	to 	the 	applicants of 	the 

above 	two 	Original 	Applications. 	The 	present 

applicants 	are 	also 	similarly 	situated 	and 	so .they 

a r e 	also 	entitled 	to 	the 	said 	benefit. 	Learned 

counsel 	or 	th 	applicants 	fuL thet 	submits 	that. 	in 

fr .. 
spite 	of 	repeated 	requests and 	demands 	respondents 

- •' 	have 	till 	now 	denied 	such 	benefit 	to 	the 	present 

applicants 	which 	is 	not 	only 	arbitrary, 
MOZ H -• 	- 

discriminatory 	but 	also 	unreasonable 	and 	unfair. 	N. - 

- -All, 	learned 	Sr.C.C.S.C. 	very 	fairly 	concedes 	that 

this 	Tribunal 	in 	similar 	facts 	and 	circumstances 	of 	 H 
Lhe 	case 	directed 	the 	ciuthority 	to 	give 	such 	benrfit 

those. 	applicants 	and 	Mr. 	All 	also 	confirms 	that 	the 

- c-\;..•.• 

II 
jpresent 	is 	covered by 	the 	said 	order. 

• 	- // / / 

On 	hearing 	the 	ccunsel 	for 	the 	part i em 	and 

on 	perusal 	of 	the 	records 	we 	a r e -  of 	the 	opinion 	that 

the 	present 	cases 	are 	covered 	by 	the 	docisi on 	of 	this 

Tribunal 	passed 	in 	0 	i 	Nos. 	32 	/95 	and 	Ii'/ ),nd 

therefore 	we 	direct 	the 	respondents 	to 	pay 	'i e Ld 

Service 	Concession 	to 	the 	present 	applicants. 	Tiis 

- 	- 	 . . 
	.niust 



	

V 	
must be done as early as poss.ibie at any rate Wi thin 

3 (three) Ionths f.eom the date of receipt of the copy 

of this order 
• 	 . 

5/' 	The application is allowed. 0 	

• ....

•0  

6. . 	donsidering 	• te • 	entire 	facts • 	and 

circumstanCes of the 	case, howevr we make no order 
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